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Minera Steel & Power Pvt Ltd
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VERSUS

Commissioner Of Central Tax And
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N0.71, Club Road, Belgaum Respondent(s)
Belgaum - 590001

Karnataka

Appearance:
None For the Appellant
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CORAM:
HON'BLE MR. S.S GARG, JUDICIAL MEMBER

Final Order No. 20020 / 2020
Date of Hearing: 07/01/2020
Date of Decision: 07/01/2020

Per : S.S GARG

Learned counsel, on record, has sent a letter stating that
they had filed a declaration in terms of the Sabka Vishwas (Legacy

Dispute Resolution) Scheme, 2019 for resolution of the case and has



prayed that they may be allowed to withdraw the appeal. In view of
the prayer, the appeal is dismissed as withdrawn.

(Order was pronounced and dictated
in Open Court on 07/01/2020)

(S.S GARG)
JUDICIAL MEMBER

Raja...



